FORM - A
PUBLIC ANNOUNCEHENT
(Under Regulation 6 of the Insalven Oy and Banknupicy Soard of Inda

Ceeie ) s u U

(Insolvency Resoluion Process for Coparzie Persons) Reguiztions :.: i€
FOR THE ATTENTION OF THE CREDITORS OF B L KASHYAP AND SONS LIMITED |
RELEVANT PARTICULARS
Name of corporate debtor | BL KASHYAP AND SONS LIMITED
2. Date of incorporation of coporate debtor | 08105 1339
3. Authonty under which corporate deblor is ROC Dan
incorporated . registered
4 4. Comorate Identity No / Limited Lizhidy L74800DL 1333PL 0038148
Identification No. of coporate debtor - o T
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5. Address of the registered ofice and prncioz! |
office (if a'm of corporate debtor J

6. [n"'-C'IVErC'r CETMEHC il E |t C_?.:E mn res.,..: 15':- .:::: _:""“.‘:.' =TS l.:‘ o = :_:.',  gnae
of corporate debtor

7. Estimated date of closure of insolv eneY 13082022
resolution process

8. Name and rEgrerauon number of the Deepak Kumar Agaws |

| - =

insolvency prof 'essional a h..g as intenm [BEITPADI2TPNOISSL20IT- 208 e '
resolution professional

9. Address and e-mail of the interim Address: - 3-17 Saza- 4T .
resolution professional, as registerad Gautam Buodha Najgar Nogz-201 X33 |
with the Board Email : - a232w2 oQomai o i

10. Address and e-mail to be used for Address: - 3-07 Sezo- 4T .
correspondence with the intenm resoluton | Gautam Suoanz Nagar Nowss- 201303 '
professional Email Id: - o diashyanfomai co— !

11. Last date for submission of claims | 31032022 f

12. Classes of creditors, if any, under clause (B) | Nat Annheabie |
of sub-section (6A) of section 21, ascertainad
by the intenm resolution professional

13. Names of Insolvency Professionals Not Anpicabie
identified to act as Authonzed

' Representative of creditors in a class

(Three names for each class)

|
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| (b) Details of authorized representatives (PEDs. www Db govinhame downivass
are available at; (b) Not Apphoshie

Notice is hereby given that the National Company Law Tribunal has oroamas fyr e commentemat of
. | acorporateinsolvency reso‘ubonpmoess-:}f“‘reBL'(aa yan and Son sLm ﬂs. VIS Qme Sated .T a2
| (Order received on 17.03.2022) in the case of CP No. (IBY1TTOND 2018 Ponsar o~ w0l = L35S
| BLKashyap and Sons Ltd.

The creditors of B L Kashyap and Sons Limited are hereby caed upon o submit Her arms wits pragfas
or before 31/03/2022 to the interim resolution professional 2! the 23¢-2ss menionad =,3"<9 TnNe R

The financial creditors shall submit their caims with proof by efectrone means o Al aher ool

"Il

Y T R .

may submit the claims with proof in person, by post or by eec:*ma. 2378 ‘
Submission of false or misleading proofs of claim shall attract penalties. Qi Qi
Deepdk Kumar Agarwal

Interim Resolubon Professions)

Registration Number: IBBITPA-Q021P-NOOSRE 207208 7" 7%
Date :20.03.2022 Mobile No.: +31-8818812226, Email Id.: dhagawa n@umai =
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